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Hre 3.C. Malik, Counsel for the applicant.

Mr. Manoj Bhandari, Counsel for the respondents 1 & 2
Hr o Hea. Siddique, Adv., Brief holder for

Mro N.M. LOdha, Counsel for the respondent NO.3,

Learned counsel for the applicant submits that
the gpplicant has- been taken back an training by
the respondents vide their letter dated 24.7 2001,

A photo copy of which has been produced before ne
for wy perusal. (A copy Of the order hka is taken
on record.) .

In view of the order submitted before e today.
The relief clazimed by the applicant has been granted
by the respondents administratively, and in viey of
this the present Oa has become infructuous. However,
at this stage, I do not propose to enter into the
legal aspect of maintainability of the present QA
in the Tribunal.

The Oa is therefore, dispesed of as having
become infructuocus. Parties are left to bear their
owin costs,.
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